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In pursuance of clause (3) of article 348 of the Constitution of India, the following

translation in English of the Maharashtra Land Revenue Code (Amendment) Act, 2012
(Maharashtra Act No. XIX of 2012), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No.XIX OF 2012.
(First published, after having received the assent of the Governor, in the
“Maharashtra Government Gazette”, on the 8th August 2012).

An Act further to amend the Maharashtra Land Revenue Code, 1966

Mah. WHEREAS it is expedient further to amend the Maharashtra Land
Xllélsz Revenue Code, 1966, for the purposes hereinafter appearing; it is hereby

enacted in the Sixty-third Year of the Republic of India, as follows :—

1. This Act may be called the Maharashtra Land Revenue Code Short title.
(Amendment) Act, 2012.
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Afmenr_lme:zt 2. In section 42 of the Maharashtra Land Revenue Code, 1966 Mah.
oofsﬁit;f_mnl (hereinafter referred to as “ the said Code ™), in sub-section (Z2),— lgslﬁt')f
of 1966. (a) for the portion beginning with the words “ no such permission”
and ending with the words “ residential purpose in non-urban area ”,
the following shall be substituted, namely :—-
“ no such permission shall be necessary for conversion of use of
any agricultural land for the personal bona fide residential purpose
in non-urban area, or for the micro enterprise as defined in
clause (k) of section 2 of the Micro, Small and Medium Enterprises 27 of
Development Act, 2006 and small commercial use like shop, 2008
flour mill, grocery shop or chilli grinding machine, operated in such
premises in use for the personal bona fide residential purpose in
non-urban area and occupying the area not exceeding forty square
meters ”;

(b) the following proviso shall be added, namely :—

“ Provided that, the person who uses such premises for the micro
enterprise and such small commercial purpose, and occupying the
area not exceeding forty square meters for such purpose, shall give
intimation of the date on which such change of use of land has
commenced and furnish other information in such form as may be
prescribed, within thirty days from such date, to the Tahsildar through
the village officer and shall also endorse a copy thereof to the
Collector. ”.

Amendment 3. In section 328 of the said Code, in sub-section (2), after

of section - . ] o
328 of Mah. clause (xiv-a), the following clause shall be inserted, namely :

RESof 1300 “(xiv-aa) under sub-section (2) of section 42, the form in which
the person shall give intimation of the date on which the change of
use of land has commenced and furnish other information; ”.
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